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iMeu balni this the ^2th day of Decamber, 1998.
Hon'ble 3hri S.R. ddige, Uica Chairman («)

Smt.Raj Bala ■
U/0 Shri Randhir Singh
R/O 1 l-Kata ware,
fJew Delhi-110039 . „

•.. Appl ic ant

(By Aduocate Shr i U.Sriva'staua )

tarsus

l\lati-onal Capital Territory of Delhi through

1. The Secretary/Director,
Director of Education,
Old Sectt.jRoom No. 211 D,
Block No.1 (Estt.I Branch).

_  Delhi. , ■ "
2. The Zonal Education Officer

Zone-III, District-North, s
Lucknou Road,
Timarpur, Delhi.

3. The Principal,
Saruodaya Kenya l/idhyal^ya
Qutab Garh, Delhi. '

,  ••• Respondents
^By Advocate Shri Uijay Pindita)

0-R 0 £ R ( ORAI )

(Hon»ble Shri S.R. Adige, Vice Chairman (a)

Applicant Sprays for a direction to -Respondent No.2
case and regularised her services within soto '

^  stipulated period.
'  N

/  ̂ 3h;.Srivastaua, applicant's counsel and
r.esponaents counsel Shri Uijay Pandita.

to the

Sriuaatai/a has invited my attant ion/Saruodaya
Kenya Uidyalaya letter dated 3.1 .1 998(«nnexore A-13), a peruse'
of uhioh indioatBs th^at a decision on har case is to be taken
by the respondents, and I am informed that no decision has

been taken SO far . ^

4. This 0« is disposed of uith a direction to Respondent
No.2 to take a decision in the ma t ter' pursuant to the^ letter'"



■  ■ -2- • ■

dated 9.1,1998 in accordance, uith Rules and instructions uL,^
tuo montns from the date of receipt of a copy of this order

-undsr intimation to the applicant,

5- O.fl. stands disposed of accordingly. Mo costs.

(S^R, Adige )
Vica Chairman (A)

sk


